
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PB AT NEW DELHI 

IN . 
O.A. NO. 269 OF 2024 

IN THE MATTER OF: 

Sanavvar ... APPLICANT 

VERSUS 

State OfU P ... RESPONDENTS 

SNO 
1 

2 

3 

4 

5 

6 

INDEX 

Particulars Paa:e No 
Reply/ Response of R/18, M/S MMD 2-9 Green Energy Solutions in respect of 
Joint Committee Report dated 
2.8.2024 and CPCB report dated 
18.9.2024. 
Annexure R 14/1 10-15 

Copy of last Consent order 
Annexure R 14/2 16-19 

Copy of SOP, 2015 by MoEFCC 
Annexure R 14/3 colly 20-24 

Photographs of ETP, Nitrogen purging 
system, PLC etc. 
Annexure R 18/4 25-35 

Copy of agreement with HW operator 
Vakalatnama 36 

Filed b 

I K Kapila 
Advocate for R 1§ 

D 082, DLF Capital Greens, New Delhi 
Mail : kapilaik@yahoo.co.in 

9582063272 

NDOH 17.10.2024

18

1
586



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PB AT NEW DELHI 

IN 
O.A. NO. 269 OF 2024 

 
 

IN THE MATTER OF: 

 Sanavvar                             ...APPLICANT 
 

VERSUS 
 

State of U P                                            …RESPONDENTS 
 

 

RESPONSE/ REPLY of R-18 M/S MMD GREEN SOLUTIONS  

TO  REPORT OF JOINT COMMITTEE DATED 2.8.2024 AND 

CPCB REPORT DATED 18.9.2024.      

 

MOST RESPECTFULLY SHOWETH:  

 

1. That the Original Application under Sections 14 and 15 of  ‘NGT 

Act, 2010’) was registered  on the basis of a letter petition dated 

16.09.2023 sent by Sanavvar S/o Shamim resident of Sikhera 

village Tehsil Muzaffarnagar District Uttar Pradesh on 

complaint that huge air pollution is being caused by emission 

of poisonous industrial gases and black smoke by various 

industrial units including industry situated at Jansad 

Muzaffarnagar which is collecting tyre oil by burning the tyres 

and thereby causing air pollution.  

2. That Upon consideration of the matter, this Hon’ble Tribunal 

was pleased to direct vide order dated 21.5.2024 to obtain 

factual and action taken report from a Joint Committee 
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comprising of  comprising District Magistrate, Muzaffarnagar, 

UPPCB (hereinafter referred to as ‘UPPCB’) and Central 

Pollution Control Board (hereinafter referred to as ‘CPCB’).  

Further, upon consideration of the report of Joint Committee 

dated 2.8.2024, Hon’ble Tribunal was pleased to implead 

answering Respondent as Respondent No 18. Upon Request of 

the answering respondent , Hon’ble Tribunal was pleased to 

allow three weeks time to file response vide order dated 

19.9.2024. 

3. It is respectfully submitted that the Answering Respondent is 

operating the batch process type unit for tyre pyrolysis oil 

production for which due consent from UP Pollution Control 

had been obtained with validity up to 31.7.2024.  A copy of the 

consent order is enclosed herewith as Annexure R18/1. The  

application for renewal of consent has been refused without any 

show cause notice and opportunity of hearing due to 

deficiencies observed by joint committee during its inspection. 

Representation against it has been submitted to UPPCB to 

reconsider its decision.  

4. That The Consent order prescribed the condition that SOP of 

year 2015 by MoEFCC shall be complied. Said SOP was issued 

by MoEFCC vide OM F no. 23-61/ 2015- HSMD dated 

24.11.2015. A copy of said OM is enclosed herewith as 

Annexure R 18/2.   Accordingly unit has installed PLC, 
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nitrogen purging system and ETP. Necessary arrangements for 

fire fighting have also been made beside making semi 

mechanised arrangement to prevent fugitive emissions during 

Carbon removal. Photographs are enclosed as Annexure R 

18/3 colly.  

5. Response to Joint Committee Report dated 2.8.2024  

The Report of Joint Committee is placed at running page 58- 

252. Relevant inspection report for R 18 is placed at running 

page 212-219.    The tabular brief of the recommendations and 

actual status at site is as under  

S No  Recommendation of 

Joint Committee  

Actual Status at 

unit  

Remark  

1 Unit shall obtain 

consent under Air/ 

Water Act  

Consent valid till 

31.7.2024.  

Renewal of Consent 

is refused by 

UPPCB without any 

notice or 

opportunity of 

hearing due to 

deficiencies pointed 

out by joint 

committee.   

Representatio

n has been 

submitted to 

UPPCB. 

Decision 

awaited.  

2 Obtain NOC for GW   Applied for NOC  Water 

requirement 

being 

admittedly 

less than 10 

kld, NOC is 

not 

compulsorily 

required from 
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GW deptt as 

per CGWA 

guidelines of 

Sept 2020.  

3  Hazardous Waste 

Authorisation not 

obtained  

Authorisation 

application refused 

by UPPCB without 

any SCN due to 

deficiencies pointed 

out by joint 

committee from 

UPPCB.    

Unit is 

registered 

with HW 

Operator. 

Copy of 

registration 

agreement 

enclosed as 

Annexure 

R18/4. 

Authorisation 

application 

will be 

resubmitted 

in 2 weeks  

4 Register for EPR on 

CPCB portal  

In process for 

registration on 

CPCB portal  

Requirement 

for it is not 

mentioned in 

SOP, 2015  

5 Instal ETP and 

comply ZLD 

condition in 

consent.    

ETP has been 

installed and 

functional. Effluent 

from ETP being 

used for 

horticulture with in 

premises    

 

6 Implement 

mechanised feeding 

system  

Mechanised 

feeding system 

provided.  

 

7 Replace wood with 

purge water for 

initial heating  

Purge water is 

treated in ETP and 

sludge from ETP is 

being used for 

initial heating of 

furnace.  
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8 Install Operational 

ETP and ensure 

recycling of treated 

effluent within 

process.     

Physio- Chemical 
ETP is available 
and functional. 

Treated effluent is 
used within unit for 

horticulture in 

premises.      

ETP is used 

intermittently 

as per 

requirement.  

9 Stack shall be 

properly 

maintained,   

30 m high Stack is 

being properly 

maintained.  

 

10 Ensure removal of 

carbon through 

mechanised means 

without causing 

spillage.  

Carbon is removed 

through 

mechanised means 

without causing 

spillage.  

 

11 Leakage from pipe 

line of oil and gas be 

repaired.  

Ensured there is no 

leakage from oil 

and gas pipe line  

 

12 Purge water be 

properly stored and 

treated in ETP 

Purge water is 

being properly 

stored and treated 

in ETP 

 

13 Proper hygienic 

working be ensured 

.   

Proper hygienic 

working is being 

ensured.   

 

14 Workers be 

provided PPE kit, 

mask etc    

Workers are 

provided PPE kit, 

mask etc.  

 

15 Install PLC PLC is installed  

16 Implement Nitrogen 

purging system  

Nitrogen purging 

system provided,  

 

17 Install PLC based 

gas detection 

system.  

PLC based gas 

detection system 

provided.  

 

18 Enhance fire 

fighting system 

Fire fighting  

cylinders are 

provided.    

.  
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19 Maintain record of 

supply of carbon 

black and oil to 

actual user/ 

processor  

Record of supply of 

carbon black and 

oil to actual user/ 

processor is 

maintained.  

 

  

6. RESPONNSE TO CPCB REPORT DATED 18.9.2024 

That on the basis inspection of joint committee report on 4th 

and 5th July 2024 at Tyre Pyrolysis units, CPCB has submitted 

separate report on 18.9.2024 before Hon’ble Tribunal which is 

placed at Running page 263- 468. The Report of CPCB has 

clarified that effluent generation from these units is about 400-

600 litres/ day only. Relevant report pertaining to answering 

respondent is placed at running page 428-435. The report 

conforms to report of Joint Committee , therefore the response 

already submitted to recommendations of joint committee 

report at para 5 above may be read as response to CPCB report 

.  

The report of CPCB has also recommended Action Plan for Tyre 

Pyrolysis Oil units placed at running page 322-323. CPCB has 

recommended that units should start maintaining detailed 

records immediately,  implement recommendation regarding 

installation of mechanised feeding system, 100% recycling of 

treated effluent, installation of PLC based detection system  

installation of nitrogen purging system with in one month, 

implement recommendation regarding obtaining NOC from 
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STANDARD OPERATING PROCEDURE
Import and recycling OF Waste Tyre Scrap for the production of Tyre

Pyrolysis Oil

Background

0. 1.1 Pyrolysis is a thermal degradation process carried out in the absence of
oxygen/air so that combustion of material does not take place.
Pyrolysis of tyres and rubber products produce low-grade oils, pyrolysis
gas (pyro-gas), carbon-black-char and steel. Technologies are available
to produce high quality oils comparable viscosity and calorific values
comparable with diesel and gasoline type fuels. However, it was
reported that tyre pyrolysis has not been economically viable in United
States as full-scale operations could not be achieved due to costly
clean-up operations.

1.2 Environmental and safety concerns in these plants arise due to fire
hazards, emission of fine carbon particles and odor nuisance and need
for flaring of excess pyro gas.

1.3 Most of the tyre pyrolysis units in the country are batch processes
producing primarily oils for use as fuel oil in industrial furnaces. The
pyro-gas generated form pyrolysis process is used as fuel in the
pyrolysis process. In these plants the full tyres are fed to the pyrolyser
manually and at the end of the process the steel wire and carbon are
taken out manually. This leads to lot of carbon spillage, exposure of
workers to fine carbon particles and working in the unconducive
environment in the pyrolyser. In some of the plants some explosions
also have been reported due to frequent opening of the reactors in the
hot conditions. The flare system is also not properly designed. Since the
system is not completely closed, the odor problem is prevalent
throughout the plant. These are some of the major shortcomings of
such plants.

Requisite facilities and standard operating procedures for the
production of Tyre Pyrolysis Oil:

The applicant desires to import waste pneumatic tyres to produce
pyrolysis oil and carbon-black-char may be considered only the units
have requisite facilities as given below:
2.1 Batch process:

v
	 2.1.1	 The feed to the pyrolysis reactor should be devoid of steel.

After removal of steel wire the tyre can be put either in the

Annexure - R18/216
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form of crumbs or chips (which can be made simply by
cutting without going for the shredding process).Further
the feeding arrangement of the rubber crumb to the
reactor should be mechanised.

	

2.1.2	 The initial heating of the reactor should be done by liquid
fuel or gas. The flue gas should be released to the
environment through a chimney of at least 30 metres
height.

	

2.1.3	 After initial heating, during the pyrolysis process, the pyro
gas generated within the plant should be used as a fuel.

	

2.1.4	 Excess pyro gas if any should be flared through properly
designed flaring system of adequate capacity considering
the emergency situation in which the entire gas may have
to be flared. The flaring should be done at a minimum
height of 30 metre.

	

2.1.5	 Adequate instrumentation for measurement and control
of temperature	 and pressure	 along with safety
interlocks in case of increase of temperature or pressure
to cut off heating of the reactor should be provided.
Automatic control systems such as Programmed Logic
Control (PLC) shall be adopted. It should be ensured that
the reactor is under positive pressure all the time.

	

2.1.6	 In order to control fugitive emissions from the reactor
during operation, proper sealing should be ensured.

	

2.1.7	 The collection of the oil from the condensers should be
in closed vessel and storage also should be in closed
tanks with suitable vents. There should be no manual
handling of oil. Transfer of oil should be through pumps.

	

2.1.8	 At the end of the pyrolysis process the reactor has to be
cooled before the removal of carbon. During this process,
the reactor should be purged with nitrogen.

	

2.1.9	 The removal of carbon should be started after the
reactor's temperature has come down to below 500C.

	

2.1.10	 The removal of carbon should be through a mechanised
system and it should be ensured that no spillage takes
place during the collection of the carbon in the bags.

	

2.1.11	 Adequate number of sensors along with alarm system
should be provided at suitable locations throughout the
plant to detect any leakage of flammable vapors from the
system.
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2.1.12	 Adequate firefighting system like sprinklers and fire
hydrant with necessary pumping system and water
storage should be provided.

	

2.1.13	 The plot size should be adequate for storage of crumb or
cut tyres, oil and carbon black in addition to the pyrolysis
plant and accessories as well as enough space for
movement of fire tender in case of any emergency. A
minimum indicative size of small plant is about 3000
square metres.

	

2.1.14	 The plant shall possess clearance certificates issued by
concerned departments.

	

2.1.15	 The carbon black and the oil obtained from the process
should be supplied only to actual users/processors.

	

2.1.16	 The waste water generated in the process from
condensers or any scrubbers should be properly treated
in an effluent treatment plant and the sludge generated
should be sent to TSDF.

	

2.1.17	 Oil containing water condensate should be treated in
suitable ETP. Oily sludge/residues should be disposed
through TSDF.

2.2 Continuous Process:

The continuous plants operating in the country do not suffer from
most of the environmental and safety problems encountered in
the existing batch plants. However, even for the continuous
pyrolysis plants the following facilities have to be ensured:

2.2.1 The feed to the reactor is in the form of crumbs, it should be
ensured that during handling/ transfer of the crumbs there
should be suitable system for suction and collection of fugitive
fibres.

2.2.2 The feeding system should be provided with a air-lock
arrangements so that no air enters the reactor during feeding.

2.2.3 The initial heating of the reactor should be done by liquid fuel or
gas. The flue gas should be released to the environment through
a chimney of at least 30 metres height.

2.2.4 After initial heating, during the pyrolysis process, the pyro gas
generated within the plant should be used as a fuel.

2.2.5 Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
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situation in which the entire gas may have to be flared. The
flaring should be done at a minimum height of 30 metre.

2.2.6 Adequate instrumentation for measurement and control of
temperature and pressure along with safety interlocks in case of
increase of temperature or pressure to cut off heating of the
reactor should be provided. Automatic control systems such as
Programmed Logic Control (PLC) shall be adopted. It should be
ensured that the reactor is under positive pressure all the time.

2.2.7 In order to control fugitive emissions from the reactor during
operation, proper sealing should be ensured.

2.2.8 The collection of the oil from the condensers should be in closed
vessel and storage also should be in closed tanks with suitable
vents. There should be no manual handling of oil. Transfer of oil
should be through pumps.

2.2.9 The removal of carbon should be through a mechanised system
and it should be ensured that no spillage takes place during the
collection of the carbon in the bags. Moreover an air-lock should
be provided to ensure no entry of air into the reactor.

2.2.10 Adequate number of sensors along with alarm system should be
provided at suitable locations throughout the plant to detect any
leakage of flammable vapors from the system.

2.2.11 Adequate fire-fighting system like sprinklers and fire hydrant
with necessary pumping system and water storage should be
provided.

2.2.12 The plot size should be adequate for storage of crumb or cut
tyres, oil and carbon black in addition to the pyrolysis plant and
accessories as well as enough space for movement of fire tender
in case of any emergency. A minimum indicative size of small
plant is about 3000 square metres.

2.2.13 The plant shall possess clearance certificates issued by
concerned departments.

2.2.14 The carbon black and the oil obtained from the process should
be supplied only to actual users/processors.

2.2.15 The waste water generated in the process from condensers or
any scrubbers should be properly treated in an effluent
treatement plant and the sludge generated should be sent to
TSDF.

2.2.16 Oil containing water condensate should be treated in suitable
ETP. Oily sludge/residues should be disposed through TSDF.

,
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TIONAL GREEN 1'RIBUNAL AT NEW DELHI 
JNTHE NA 

CIVIL/ APPGLLATE/ORIOINAL JURISDICTION 
____ Df'. _ No. __ . . 2-f>..1- _ or 2024 

-----

·--- f; 0\1\f)t\JW.&JL ________ l'elltloner (111 
--- ' 

• • Appellant (1) J VERSUS ~~ ~ ->,..L-(2~f __ 

VAKALATNAMA 

Reapondent(a) 
Appellant (al 

--

\ 

I/We Amil-~ £.rt, vV\ n')J ~ ~ ·T1!,, 1<m) "JMW° erui), \J iJ,/ <2k.iA In~, 'lYJ fi.t.i<&i: ei( Petitioner(s)/ Respondent(s) in the above petition/Suit/ Appeal/Reference do 
hereby appoint and retain Sh l.K.KAPILA, Advocate 
......................................... to act and appe¥ for me/us in the above 
Suit/ Appeal/Reference and on my/ our behalf to conduct and prosecute (or 
def end) the same~ and all proceedings that may be taken in respect of any 
application connected with the same of any decree or order passed therein, 
including proceedings in taxation and application for Review, to file and obtain 
return of documents, and to deposit and receive money on my/ our behalf in the 
said Suit/ Appeal/Reference and in applications of Review, and to represent 
me/us and to take all necessary steps on my/our behalf in the above matter. 
I/We agree to ratify all acts done by the aforesaid Advocate in pursuance of this 
authority. 

l- ~I"' - ~ ~L 
Dated this the _______ day of ___ ·-lfZ-~ 2024. 
ACCEPTED 

Advocate 
D 082, DLF Capital Greens New Delhi-110015 

Petitioner(s)/ Appellant{s) /Respondent(s) 
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